
Special (NDPS) Case No.20/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
   Lakhimpur, North Lakhimpur.

06/10/2021

The case record is transferred to

this Court for disposal.

Received the case record.

Upon  the  perusal  of  the  case

record,  it  is  found  that  the  I/O  has

submitted  the  Charge-sheet  bearing

No.187/2021  dated  19/09/2021  against

the  accused  Md  Nurul  Amin  u/s  22(a)

NDPS Act.

The learned counsel on behalf of

the accused Md Nurul Amin has filed a

petition  for  granting  the  bail  to  the

accused. It is pertinent to mention here

that  the  accused  was  arrest  on

26/07/2021 and forwarded to the learned

Court bellow on 27/07/2021. Thereafter,

the  accused  approached  the  Hon'ble

Gauhati  High  Court  filing  a  bail

application  No.2073/2021,  which  was

disposed of vide order dated 22/09/2021.

In the said order,  Hon'ble Gauhati  High

Court   has  allowed  the  submission  to 
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approach  the  learned  Court  bellow  on

account  of  submission  of  the  Charge-

sheet.  As  the  recovery  in  the  instant

case  is  of  the  heroin  weighing  3.63

grams which is only a small quantity and

the  maximum  punishable  for  such

quantity is extended up to one year or

with a fine of Rs.10,000/-. Therefore, the

learned counsel on behalf of the accused

has  prayed  for  granting  bail  to  the

accused.

Learned  A.P.P.  has  fairly  stated

that he has no objection if the accused is

enlarged on bail.

Accordingly, this Court has found

that  this  is  a  fit  case  to  enlarge  the

accused on bail. Accordingly, the bail is

allowed  and  the  accused  person

namely, Md Nurul Amin is allowed to go

on  bail  of  Rs.20,000/-  (Rupees  Twenty

Thousand)  with  one  surety  of  the  like

amount.  However,  the  following  bail

conditions are imposed:

Contd...



Special (NDPS) Case No.20/2021.

06/10/2021
 (Contd...)

i)  the  accused  will  not  abscond

and will regularly appear before the trial

Court.

ii)  the  accused  will  not  temper

with  evidence, will not intimidate and/or

influence witnesses/victim.

iii)  the  accused  is  to  furnish  a

photocopy of Voter Card/ Aadhaar Card

or  any  other  tangible  government

document portraying his photograph and

address.

iv)  violation of  the bail  condition

will make bail liable to be canceled.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


